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Provident E'unds (Amendment). [ACT I OF 1930.9 . 
\ 

of any bf the institutions specified in the Schedule, 
or,,of any group of a~ilch institutions, and, on the 

- making of such de~laat ion,  &is-Act shall a$ply - .L-, . - . 

accordingly, as if such Provident Fund were,a 
Government Provident Fund and the authority 
having custody oi  the Fund were the Go~ernment: 

Provized that section 6 shall apply as if the authority 
making the coutributions referred to in that s~ct ion 

F 
& # Firere the Government. , 

r (3) The Governor General in Council may, by notifica- 
tion in the Gazette of India, add to the Schedule the 

l! name of any public institution he may deem fit, 

ti and any such-addition shall take effect as if i t  had 1 . been made by this Act.". 

~ d a t i ~ ~  ol * 4. The following Schedule shall be added to thesaid Act. 
3ohedule to dot 

K+ XIX af 1926. namely : - ,k I 

L* " THE SCHEDULE. 

LIST 'OF I A T I T ~ T I O N S .  

[See sub-section (2) oj' section 8:] 

1. The Pasteur Institute of India, Hasauli.. 

2. The Calcutta Improvellhent Tribunal. 
-. 3. A Court of Wards. 

4. The Indian Central Cotton Committee. 

5. The Trustees for the European Hospit&l for mental . \  diseases a t  Ranchi. 
4 

* .  6. The National Association for supplying female medical I 

aid to the women of India. 
> I 

7. A College affiliated to a - University established by 
Statute." 1 
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